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I THE CENTFAL ADMIUISTPATIVE TPIBUNAL, JAIPUFR BENCH, JAIFUR.
F.A.No.5%,/94 Date of order: 10.10
Union of India & Ors «« Petitioners

vs.

Hariesh Chand & Or

Ty
.
.

: Respondenté

R.A.Nc.60 /24 |

nion of India & Ors. :'Pétitioneré.
Vs.

Shiv Lal & Ors. Fespondents

.95

Mr.Manizsh BRhandari : Counsel for Ap[llub te, respondents.

Mr.P.D.Fhanna

CORAM:
Hzn'kle Mr.Gopal Frishna, Vics Chairﬁan
Hon'kle Mr.O.P.Sharma, Member(Aﬁm.)

FEF HOU'BLE MR, SOFAL I'FISHIA, VICE CHAIFMAN,
Thzse tws FPeview Applications Mes.59/04 and 60,91 havs

filed by the Union of India and other official respondents -in

Counzel for Fespondents/petitionsrs

N L . - i .
Mo.171 /92 and 19:/3;,see}1n3 a review of the decizion rendered in

thes
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th

(TR}
Tit
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are being dispozed of by a common order.,

[AS]
L]

We have heard the lzarnsd counzel for the partiez and

il
[t

carefu

w

ly peruzed the recovd.

2. After hearing the lzarnzd ccunssl £or the parties, we Jdirv

the petiticoners,respondants Lo take action as undsr:

appointment as Sroap-Dbh employees within a pericd of 20 Jdays

the Jate of thisz order, subject to theiv keing found medically

T.As. Since identical question of law and fact is involved,

hawve

i) All the applicants in the &forssaid T.As shall be given

in the appropriat:s category after mazdical cxaminaticon, during this

- pericd of 20 days. However, if any of the applicants has  gokb

a3z kar by now for Pailway servise, that fact zhall nobt skar

the way of theiv appointment at this late zbage.

if}

ii) All the applicantz in the aforesaid T.As

fappointment w.e.f. 22.5.1%91, i.e. the date on which order in

Some

4]

in

ghall ke given

T.A.



=

Noz.171,/92 and 122/92 was passed. However, they shall not be
granted any seniecrikty , over. persons’ who have already hesn given
appointments  in  the dintervening pericd. They shall ks allowed

S5d.

(U]

netional benefik of fixzaktion wee.f£. 24.5.1
iii) In the ordszr dated JA.EL199d, ac S'uuf Fw.Juuu rad9ip%msed on

[

the respondents in the T.Az for neglij=nc: Qn the part of their

cfficera in notbt making necessary verifications for 13 years and

Fezping the makbker in su2penze=. In the Peview application it ™as

O

an

n stated that tberé iz no negiigeﬁce on the part of any
official. We have carefully considered the mattér‘and wz are of thsz
viaw that the matkber regarding nzgligence on the part of any
cfficial Acze nok  2urvive. Therefores, the dirsction regarding
payment of costSWQUId nok e in force.

4. Thz Jdscizion rendsred in  th: zaforssaid T.As iz reviewsd

cocordingly in terms of the dirv ~-rions Jiven above.
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(O0.P. SPJ'mEJ , _ | _ o (Gopal ﬁrishna)

Member (Adm. ) _ ' v | Vice Chairman.



